respondents.

In the Central Administrative Triburel
, B - Calcutta Bench
OB No.1487/96 : I
Present . ~: Hon'ble Mr.N. Prusty, Menibe'r(J)
. Hoen'ble Mr.N.D. Dayal, Member(A)
S.S. Biswas
-Va-—-
NATMO
FPor the applicant : Mr. P. Chatterijee, Counsel -
o Mr.K.C. Saha; Counsel

For the respondents: Mr.M.S. Barerijee, Counsel
' Mr.S.K. Dutta, Counsel

ORDER

Mr.N. Prusty, Member(J)

The “labplicant,who was earlier working as Sr. Rese?é‘rch
Asstt. Jn the Off.ice of Diractor, Matiorel Atlas and Themtic
Manning Org‘anisatiori re‘tlred on 31-5-94 has filed this present
ay_uplﬂat-ioﬁﬂfor the following reljefs : |

'a) to order and/or to direz: the respondents Lo
implement the Ministry of Fimance O.M. d&atd 19-10-1994;

b) to order and/or direct ihe respondents to regulate
placement in the vespactive higher smle of pay on
completion: of a stipulated period as specified in the
OM dated 19-10-94; - ' S
¢) to oréer or direct the respondents also to extend the
berefit of not only notiomal fixation of pay from 13-5-
82 but alsc the actwnl berefit ®f fixation of pay w.e.f.
1-11-83  with consequential benefit of increment after

due pay fixation as such and for payment of arrears as

due: .

d). to order and/nr direct the respondents to give heim
the bernefit 'of may  fixation on his promotion as
- Selection Grade Draftsmen and also on his promotion to
the Sr. Research Asstt. :

e) Also “o order or diract the respondents to give the
reziral bernefits including the erhancement of leave

. mlary and refixation of pension on the basis of revised
ray based on the Ministry of Fimnce OM dated 19-10-94
and also keeping in'view the revised my under the 4th
CPC report. '

2. Heard Mr.P. Chatterjew, leading Mr.K.C. Saha, learned

. counsel for the applicant and Mr. M.S. BRarerjee, learned

counsel leadirng Mr.S.K. Dutta, learned counsel for the

3. When this matter was taken up Mr.P. Chatterijee, the

learred counsel for the applicant submits that by order dated
16-6-04 -of this Triburml in OA 1465/96 the similarly placed

persons have already got the relief as has been prayed by the
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applicant in this OA. In that view of the matter, the applican:

wants to withdraw this application with liberty to file a
tailed vrepreseniation before the cocncerned Respondent:
Authority highlighfing all his grievances, enclosing the order

dated 1‘6—6—0,4 of OA 1465/96 and the applicant shall be fully

- satisfied if at this stage the OA is disposed of directing the

respcﬁndent authoritle; to consider the rep‘reserrtét‘ion of the

apnlicant kéeping iAn 'Qiew the ratio dnmded by this Trivuml in .
its crder dated 16-6-2004 in OA 1465/96 within a stipulateed

period and dispbse of ths s=mme by passing a reasoré.d and

speaking order and intimate the order o the applimant.

4. Mr.Barerje2, the learned counsel for the respondents has
no -serious . obijecticn to the above submissic>rls mde by the
learfled counsel- forAthe applicant.

5.. In view of abové, the 0OA is dismissed as withdrawn. No
order as to.costs. _ |
6. However, the applicant 1s at liber:y to file a detailed

represeﬁtation highlighting all his gfievance, enclosing the

copy of the Jjudgement dated 16-6-2004 in OA No.1455/96 in

‘support of his contention along with his representation, within

a month from the date of receipt of this order and the
respondent authorit.ies, more particularly respondent No.2 s
diracted to consider the said representaticn and dispose of the

same by passing reasoned and speaking order in terms of the

ratio decided in the Judgement dated 16-6-2004 in OA No.1465/96

within a per;iod of. 3 months from the date of receipkt of the
represen;atibn and communicate the decision to the app.].ica"nt
within a period of 2 weeks thereaft‘er.‘ It is rrade clear that we
have reither gone inf®, nor Gbserved anything on the merif of

the case. However, in case the decision goes in favour of the

“applimnt, all consequent ial berefits, including the

/

firancial/retiral berefits as per his entillement be extended

in favour of the applican: within a pericd of 2 months from the

date of the order. .




